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as recommended by the Coal Wap Board; 
and 

(e) if not, the steps taken by Govern-
ment to force the Colliery owners to give 
the same facilities as have been recom-
mended by the Coal Wap Board? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR. EMPLOY-
MENT AND REHABILITATION (SHRI 
BHAGWAT JHA AZAD): (a) Indoor 
and out-door T. R. patients are treated at 
the Coal Mines Labour Welfare Fund 
Hospital. at Dhanbsd. As.nsol, Searsol and 
Katras. Beds have also been reserved by 
the Fund at various Sanatoria for the treat-
ment of colliery T.B. patients. Cancer 
patients are provided treatment at the 
General Hospital, Asansol and beds for 
treatment of such patients have also been 
reserved at Chittaranjan Cancer Hospital, 
Calcutta. and Medical College Hospital, 
PaIDa. For treatment of Leprosy cases, 
wards ha _e been maintained at the cost of 
the Fund at the various Hospitals run by 
voluntary orpnisations in the Bihar and 
West Benpl coal-fields. 

Under the Domiciliary T.B. Treatment 
Scheme, T.B. patIents are paid an allowance 
for special diet, subject to a ceiling of 
R,. 50/- per month for a maximum period 
of 9 months. In addition. dependants of 
T.B. patients undersoing treatment as in-
patients in Hospitals are paid a subsistance 
allowance not exceeding Rs. 50/- per 
month for a maximum period of 9 months. 
Similar diet and subsistance allowance are 
paid in case of patients sufferins from 
Leprosy. 

(b) and (c). The Central Wap Board 
for Coal Mining Industry have recommended 
that colliery workers suffering from T.B., 
Cancer etc., should be IIranted paid leave 
for at least a period of 6 months in the first 
Inltance and the expenditure incurred 011 
this account should be met from the pneral 
fund at the disposal of the Coal Mlnea 
Welfare Organisation. It is, however, not 
for the Coal Mines Welfare Fund to pay 
leave salary. Payment of leave salary is a 
matter for the employers. This has accord-
inilly been brought to their atlcntion at the 
Meeting of the Industrial Committee on 
Coal Miniol held on the 6tb November, 
I !l6!I. 

Gratuity For Colliery Worker. 

624_ SHRI SATYA NARAIN SINGH: 
SHRI B. K. MODAK : 
SHRI GANESH GHOSH: 
SHRI MOHAMMAD ISMAIL: 
SHRI DEVEN SEN: 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state: 

(a) whether the Colliery workers are 
paid sratuity after retirement ; 

(b) if not, the reason thereof; 
(c) whether it is a fact that Coal Wage 

Board recommended for gratuity; 
(d) if so, the steps taken by the Go,ern-

ment to force the colliery owners to pay the 
gratuity ; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR, EMPLOY· 
MENT AND REHABILITATION (SHRI 
BHAGWAT JHA AZADJ: (a) and (b). 
There is no industry-wise gratuity scheme in 
existence at present but some employers pay 
gratuity to their workers. 

(C) Yes. 
(d) and (e). The matter was considered 

by tbe industrial Committee on Coal Mining 
at its last Meeting held on the 6th November 
1969 when it was announccd that Govern-
ment had accepted in principle the need for 
a Gratllity Sch~m~. Necessary further action 
is being taken. 

Report of Reelstrar of N.wpapers 
on tbe News Agencies, Etc. 

625. SHRI BHAJAHARI MAHATO: 
Will the Minister of INFORMATION AND 
BROADCASTING AND COMMUNIC-
TIONS be pleaaed to state: 

(a) whether the Rellistrar of Newspapers 
is discontinuing the practice to report on the 
workio& of the recosnized news and feature 
qenciea and syndicates; 

(b) whether the Reaistrar of Newspapers 
i. not including data and observations on 
news alencies in his annual report ; 

Ie) whether Governmeot will pla.:e an 
exhaustive statement on the Revenue of the 
News Alencies and Feature Syndicates from 
various DOD-Prell and DOn-Indian sources ; 
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(d) whether the non-Press subscribers 
influence the working of the organisations 
like PTI INFA. etc.? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INFORMATION 
AND BROADCASTING IN THE DE· 
PARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): (a) aDd (b). 
The Registrar of Newspapers for India is 
required to submit a Report every year 
under Sec. t9G of the Press and Relistration 
of Books Act, read with Rule II of the 
Registration of Newspapers (Central) Rule. 
t ~56. containing the information and 
statistics about Press in India and in parti-
cular circulation trends in different categories 
of newspapers and the trends in the direction 
of common ownership of more than one 
newspaper. News Agencies and feature 
syndicates do not fall within the purview of 
the Act and t he Registrar is not required to 
study matters pertaining to them. 

An effort was, however, mede by the 
Registrar to study the news agencies and 
feature syndicates by collecting information 
from them on a voluntary basis The result 
of the study was introduced in the Report 
for the year 1964 but had to be d iscontiuned 
on account of poor response from the news 
ag~ncies and feature syndicates in regard to 
supply of authentic data. 

(c) and (d). Government have no in-
formation on the subject. 
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